CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

0.A.831 of 1996

Present: Hen'ble Dr.B.C.Sarma,AdministratiVe Member.,

Hen'ble Mr, D,Purakayastha, Judicial Member,

SMT, PURNIMA DUTTA
~Vg=-

UNION OF INDIA & ORS,

For thd petitieners Mr.A,Chakraberty,ceunsel,
For the respendentss Mr.P.Chatterjee,ceunsel,
Heard en. 11.11,97,

Ordered en: 11.11.97.

B,C,Sarma,A.M,

1. The dispute raised in this petitiah is abeut

erant of family pensien to the applicant whe is the

. widew wife of the deceased reilway employee, whe was

a casual Gangman. The applicant's husbard was initially

‘appointed in the yeaf 1968 as Chewkider under D,E.N.

(Censtructien) ,S.E.Rly,Kharagpur and attained temperary )

”status w.e,£.1.1.81. Unfsrtunately, he expired on

29.11.83 while he was in service. The agplicant centends
that pefere the death ef her huSBand, he had cwmpleted{§  :l -
15 years' service. The applicant has now prayed for issuve

of a declaratien that she is entitled to family pensien

 and ether benefits as her hushkand centlnu33315 years ef

AN

‘service before his death.

2. The case bas been oppesed ky the respandémts by

filine a reply which we have perused.
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3. We have heard the submissiens made by the 1d.
counsel fer beth the parties and perused records.
Mr.Chakrabkorty, 1d.ceunsel for the applicant, submits
‘that similar benefit has keen given'ta ethef sersens
almest simiiarly circumstanced as the applicant en the
wasis ef a Qircular dt.27,11.86 vide Annexure-C te the
petition, He , therefore, submits thaf the appiiCatien
may ®e treated as a representation before the autherities
concerned and in the light of the earlier sxrxenkax decisien

taken By them, similar benefit may be giver te the applicant.

4, Mr.Chatterjee,ld.C®unsel, appéaring for the resﬁ@n-
dents, agrees Eﬁbﬁhe submissions made by Mr.Chakraberty
eut he arguei;;n the area as—¢® Where the applicanrt's
deceased husband haé worked, the circular was given effect
te w.e.f. 26.8.86, However, he does not have any objectien
if the autherities censider this applicatien treating the
same as & representati@n ef the applicant f@r giving the

benefit in the light of earlier decisi@n taken by them in

similar matter.

5. . In view of the above poesitien, the applicatien
is dksmissek disposed of at the admissien stage itself
with/;hgirection that the respondents, mparticularly the
Chief Preject Managér. the respondent ne. 3 herein, shall
treat the instant applicati@n as a represgntation te be
filed by the apslicant and shall dispese it eof within a
péri@d ef 4 menths frem the date ef cemmunicatien ef ‘this
Order. They shall cénsider the reéfesentati@n in the iight
of the decisien taken by them eaflier'in similar matters
and alse keeping in view the submissiens made By the -3

o b, beew ~eeon
ld.ceunsel for the applicant and~that have—avered—in—thé

. my, G'Y L'Z’Lﬁf
.,wo i on, We further directiix the respondents te

cenmunicaté the result of the decisi@n within a menth te
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the applicant. If the result is such that the applicant

is entitled te setff the benefit in the light of the said
circular dt.27.11.86 , akl such payments, as may be due te
her as en the date ef decisien, shall be paid te her within
a peried of 3 menths frem the date of taking of sucia decisien

and thereafter, regularly fer the subsequent menths.

6., No erder is made as te costs.

(D.Purakayastha) | (B.C.Sama)
Member(J) Member(A)




